RAJYA SABHA [9 July, 2004]

The question was put and the motion was adopted.
SHRIMATI PREMACARIAPPA: Sir, I introduce the Bill.

THE CONSTITUTION (AMENDMENT) BILL, 2004 AMENDMENT OF
ARTICLES 124,130 AND 216)

SHRIMATI PREMACARIAPPA(Karnataka): Sir, I move for leave to
introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRIMATI PREMACARIAPPA: Sir, I introduce the Bill.

THE COMPULSORY MAINTENANCE OF AGED-PARENTS, WIFEAND
DEPENDENT CHILDREN BY CITIZENS BILL, 2004

SHRIMATI PREMACARIAPPA (Karnataka): Sir, I move for leave to
introduce a Bill to provide for the mandatory maintenance of aged parents,
dependent wife, minor or physically challenged children by the citizens
and for the payment of maintenance allowance and to debar from
succession and for penal provision in case of refusal to take care and for
maintenance in such cases and for matters connected therewith and
incidental thereto.

The question was put and the motion was adopted.

SHRIMATI PREMACARIAPPA: Sir, I introduce the Bill.

THE VICE-CHAIRMAN (SHRI DINESH TRIVEDI): Shri Abu Asim Azmi.
Not present. Dr. Kum Kum Rai.

THE SCHOOLS (UNIFORMS SYSTEM AND SYLLABUS) BILL, 2004
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IThe question was put and the motion was adopted.
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THE VICE-CHAIRMAN(SHRI DINESH TRIVEDI): Shri Raj Kuma
Dhoot. Not present. Shri Vidya Nivas Misra...(Interruptions)
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